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MNow Delhi, this the ' ) /[ day of Auagust, 1998

HON BLE SHRI T.N. BHAT, MEMBFR;(J)
HON BLE SHRI S.P.BISWAS, MEMBFR (A) N
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Nte. of Training & Technical Educabtian,
C-RBlock, Vikas Bhawan, . ,
New Delhi — 116082, : .... Respondents
M. 8. K. Gupta proxy Tor N ' -
She B.S.Guntal .
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ed by Hon ble Shri be
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Naraels, Delni  on  31,.7.8% afier pntitingin mora  than 25
vears of sarvice in the Directorste © of Training and

‘s

Technig&]w&#mgﬁﬁidmgm.D@Jhﬂt"h@ﬁ Filaed this 0A claiming
.;.v’ " N

.
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> of Craft Inatructor from 168.72.74,  i.e.,

the date of completion of 14 vesrs service, instesd of
2.7.77, which sccording to the applicant is an “arbitrary

date . The spplicant had earlier also  come  to the

Tribunal by  Tiling QA-1656/95 whioh was allowad by the



A

aopnlicent havi

arrears of pay etec. arising from the order dated 28.1.

Judamant order dated JE,?.éﬁ. STt was  held thaf the
ﬁq entared into service on 16‘2.1§6m b he
Department could not- d@ny/ t& him the ‘E@n@fita ST the
higher selection arsde and the apnropriate Financial
henetfits flowing therefrom. The Tri Bungl by‘;h@‘aforaﬁaid
Judament ﬁl%ﬂ gusshed  the mrd@h'dmt@d 12.17.94 by which

the aarlier " order dated 28.1.928 had been. cancelled and

directed the respondents Lo nay to thée applicant all

'

Cimplement the 1dum@nt ?'hin’thé prescribed time and the

apnlicant accordinqlv- filed MA-1498/797 seaking the
implemantation of Thm Judagment (supral).  The MA came to be

decidad on. 7.8.97 - and Eppli_ori was directed to file a

anc respondents were also directed
bo examine the arnomaly olalmed by the spplicant and pass &
ﬂnuuhnnﬁ de wlfllb 4 weaks From the dste of raceipt of

the rwnrﬂ<ant tion. Tt Ffurther G]Oﬁ’ 5 that the anplicant

had filed a  Contempt  Petition also, being CP No. 279/94,
whiich cama to  he diﬁmiggwa by the order dated 78.11.96 on

the around that since the operation of the order dated
12.11.96 had been staved by the Hon ble Supreme Court the

CP could not lie.

Z. Tt apm@crs'ﬁhat the respondents did not

\
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£ During  the course of ks srauments  the

learned counsal for  the raspondants  relitersted the

her arauad that on &

g contentions, He furt

reaading of the Hdudament of the Tribunal dated 12.7.98 it

wotld become  auite clear that the ordar da

haan mas according o that ordar the applicant

7. In reply, tne sapplicant has laid emohasts
on the observations . made by the Hon bBla Supreme Court  in

the Judament in SLP which observations have been exbracted

harainabove. Avoording o those aobsarvations the

grade from the date

of acompletion of 14 vears from 16.2.196%8, which comas to

.
16.7. 4. In

viaw of observations made by the Apnay Conrt,

the contention of the aopplicant has to ba scoanted.

We ara convinoeod

that the relieaf olaimed by  tha apslicant  in Lhia OA

!
4

9 Ly oy o, - -~ g - e e g% 32 g | . 1 oL . ge
o ne sllowaed. We accordingly allow Lhis 0OA smnd

direct the rospondants  to fix the pay of the aoplicant in
ation grade of  Craft . ITnstructor  w.e. . 16.7.74

instead of 2.2.77 snd to pay to the applicant the arresrs

.,
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